Company : CourtKutchehry

cCou 1“"i@@kut(:hehry Website www.courtkutchehry.com

Printed For
Date : 16/08/2026

(2010) 05 SHI CK 0019
In the High Court Of Himachal Pradesh
Case No : C. Review No. 45 of 2010

Neenu Devi APPELLANT
Vs
State of H.P. and Others RESPONDENT

Date of Decision : 21-05-2010

Acts Referred:

Citation : (2010) 05 SHI CK 0019

Hon'ble Judges : Kurian Joseph, C.J;Dev Darshan Sood, J

Bench : Division Bench

Judgement

Kurian Joseph, C.J.

CMP(M) No. 397 of 2010.

1. Delay in filing the Review Petition is condoned. The application is disposed of.
CMP No. 447 of 2010.

2. Allowed. The application is disposed of.

Civil Review No. 45 of 2010.

3. The only prayer in the Review Petition is that the representation should be
disposed of by the third Respondent instead of the second Respondent as
directed in the judgment dated 11.3.2010. The petition is not opposed.
Therefore, the petition is disposed of making it clear that Annexure P-5 and
Annexure P-C (representations), shall be decided by the third Respondent.
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